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. The Goa Administrative Tribunal
'(Amendment) Bill, 1996
(Bill No. 19 of 1996).
Lo R
- - BILL

further 16 amend thé Goa, Daman and. Diu Administrative
Tribunal Act, 1965

Be it enacted by the chlslanve Assembly of Goa in the
‘ Forty~seventh Year of the Repubhc of Indla as follows:—

. .. 1. Short title and commencement— (1) This Act may be
called the GoaAdrmmstratlve Tnbunal (Amendment) Act, 1996.

(2) It shall be deemed to have come into force with effect from

o 'v;'8th0ctober 1996.

2. Amendment of section 1.— Tn section 1 and in other
sections of the Goa, Daman and Diu Administrative Tribunal

Act, 1965 (Act6of 1965) (hereinafter referred toas the ‘principal
Act’),—

.- (D in the long and short title, the figure and words
* « Daman and Diu”, whérever they occur, shall be omitted;

(i) for the expression “the Union temtory of Goa,
Daman and Dm wherever it occurs, the expression “ the
. State of Goa® shall be substituted.

3. Amendment of section 2.— In section 2 of the principal
Act,— _

(i) clause ("g) shall be omitted;

(if)afterclause(c), the following shall beinserted, namely:-
: “(qc) ‘P.rt_:sident’ means the President of thev Tribynal;”;

(iii) - in clause (d), for the expreésibn “the Lieutepant

Governor of Goa, Daman and Diu”, the expressmn “the
Govetnment of Goa” shall be substituted.



—_
4. Amendment of section 3.— In section 3 of the principal
Act,—

(i) for sub—sectlon (2), the followmg shall bc substituted,
namely:- =

“(2) The Tribunal shall consist of a President who
shall be appointed by the State Government.”;

(ii) in sub-section (3),—

(a) for the words “Chairman or a Member”, tbe word o
“President” shall be substituted; :

~(b) in the proviso, for the' word “Chairman”, the word
“Pres1de " shall be substltuted

5. Amendment of secnon 4.— In sectlon 4 of the principal
Act,— :

(1) in sub-section (1), the words and ﬁgure “of the'
existence of any vacancy in, or” shall be omitted;

(n) sub—secuon ) shall be omltted

6. Amendment of section 5.— In section 5 of the principal
Act,— .

(i) in sub-section (1), for the word “Chairman”, the word
“President” shalt be substituted; '

(i) for sub—sectlon (2), the following shall be substituted,
namely:-

 “(2) The Tribunal shall sit in such manner as may be -
prescribed by regulatioris.”;

(iif) sub-sections (3), (4), (5) and (6) shall be omitted.

7. Amendment of section 7.— In sub-section (2) of section .
7 of the principal Act, for the expression “sections 195, 480
and 482 of the Code of Criminal Procedure, .1898”,
expression “sections 195, 345(1) and 346 of the Code of Criminal ,
Procedure, 1973 (Act No. 2 of 1974)” shall be substituted.
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8. Amendment of section 12.— In sub-section (1) of section
12 of the principal Act, for the words “Chairman or any
other Member”, the word “President” shall be substituted.

9. Amendment of section 13.— In sub-section (2) of section
13 of the principal Act, in clause (c), for the words and
figure “Chairman, a Member”, the word “President™ shall be
substituted.

10. Amendment of section 14.— Tnsection 14 of the principal
Act—

) in sub-section (1), for the word “Chairman”, the word
“President” shall be substituted; '

(ii) in sub-section (2),—

(a) for the word “Chairman”, the word “President” shall
' be substituted;

®) clause (c) shall be omitted.

11. Repeal and saving— (1) The Goa Administrative
Tribunal (Amendment) Ordinance, 1996 (Ordinance No. 1 of
1996) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any
action taken under the principal Act, as amended by the said
Ordinance, shall be deemed to have been done or taken under
the prmcxpal Act, as amended by this Act.



